1_ | ¥srme of corporate debtor M/s Ten K Overseas Limited
2 | bste of incorporation of corparate debtor 25.03.2010
5. |Authority under which corparate debtor  is|ROC-CHANDIGARH
| |incorporated/registered

4. |Corporate Identity No. / Limited Liability
Identification No, of corporate debtor
5. | Address of the registered office and principal | VPO RAMGARH, CHANDIGARH
office (if any) of corporate debtor. ROAD LUDHIANA PB 141010 IN
6. |Date of closure of Insolvency Resolution | 18.08.2023
Process
7, |Liquidation commencement date of corporate | 18.082023 (Copy of the order

U51909PB2010PLCO33732

Energy Private Limited which was to be held on Saturday, September 9,
2023 at National YMCA Hostel, No. 1 Jai Singh Road (Gate No. 5), New
Delhi -110001, India. in pursuance to the arder of the Delhi Government
stating a public holiday In the National Capital from September 8 to 10, 2023
in view of the G20 Summit, therefore, the date fixed for holding the said
meeting has been changed to September 16, 2023 on same day, time and
venue.

All other Contents of the Notice dated August 5, 2023 shall remain same
as before. sd/

Date : August27, 2023 R. K Gupta, Advocate
Place : New Delhi, India (The Chairpersan appointed for the meeting)

Insolvency professional acting as liquidator 1BBI Registration No-1BBI/IPA-003/

ICAI-N-00370/2021-2022/13820
9. |Address and e-mail of the liquidator as|AddressSCO 65, SECTOR 47D,
registered with the Board Chandigarh ,160047
Email Id:~ ip.caank

gmail.com

10. |Address and e-mall to be used for|Address: SCO 40, 2nd Flooy
comespondence with the liquidator Sector 470, Chandigarh, 160047
Email 1d-
Liquidatortenk@gmail.com
11. | Last date for submission of claims 17.09.2023

Notice is hereby given that the National Company Law Tribunal, Chandigarh Bench has
ordered the commencement of liquidation of the M/s Ten K Overseas Limited vide its
order dated 18.08.2023.
The stakeholders of 'M/s Ten K Overseas Limited are hereby called upon to submit their
claims with proof on or before 17.09.2023, to the liquidator at the address mentioned
against item No. 10,
The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with the proof in person, by post or by electronic
means. :
Submission of false or misleading proof of claims shall attract penalties.
In case a stakeholder does not submit its claims during he liquidation process , the claims
submitted by such a stakeholder during the carporate insolvency resolution process
under the Insolvency and Bankruptcy Board of India {Insolvency Resalution Process for
Corporate Persons JRegulations,2016, shall be deemed to be submitted under Section-38.
Ankur Bansal
Regn No.IBBI/IPA-003/
ICAI-N-00370/2021-2022/13820

Date:25.08.2023 Email Regd. With |BBI -ip.caankur@gmail.com

debtor received by the Liquidator on
23.08.2023)
8. |Name and registration number of the|AnkurBansal E%fﬁ-'ﬁ% ADITYAB!RLA HOUS'NG HNANCE L|M|TED
L

Place:Chandigarh

Mobile No-9988251003

P IC NOTICE

My clients Mano] Kumar Anand S/
Bishan Dass and s wife Babita both
R/ B-33, Gali No.4, Durgapuri Chowk,
Jyotl Colomy, Delhi=110032 have
debarred lis son “Akhil Anand from
theie all movable and immovable
propemics and also broken their all
nelutions with him, a8 my elients Huve
lust their. control dver him, any persan
deals with him in future shall be
responsible himself,
Sdf-
RAJ KUMAR
Advocate
Ch. No.E-422, Karkardooma Courts.
Delhi- 110032

CIVMIPORTANT

‘Whilst care is taken prior to
acceptance of advertising
copy, It is not possible to verify
its contents. The Indian
Express (F) Limited canmot be
held responsible for such
coments, nor for any loss or
damage incurred as a result of
transactions with companies,
associations or individuals
advertising In ts newspapers
or Publications. We therefore
recommend that readers
make necessary Inquiries
before sending any monies o
‘entering imo any agreeme:
with adventisers or otherwies
acting on an advertisement in
any manner whatsoever.

Indian Rayon Compound, Veraval,
nch Office- Aditya Birla Housi

Finance Limited;
Lucknow-226001 _

APPENDIX 1V[See Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002
B, R ble Pro

F ( perty)
Whereas the undersigned "being the authorized officer of Aditya Birla Housing
Finance Limited under the Securitization and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (64 of 2002) and in exercise of powers can-
ferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement)
Rules, 2002 had issued a Demand notice dated 31-05-2021 calling upon the borrow-
ers Legal Heirs Late Mr. Rakesh Srivastav and Mr. Mohit Srivastav,seeking repay-
ment of the amount mentioned in the notice being Rs. 21,74,603.34/- (Rupees
Twenty-One Lakh Seventy-Four Thousand Six Hundred Three and Paisa Thirty
Four Only) within 60 days from the date of receipl of the said notice.
The borrowers having falled to repay the amount, nolice Is hereby given to the bormow-
ersand o the public in general that the undersigned has taken Possession of the prop-
erty described herein below In exercise of the powers conferred on him/her under
Seclion 13(4) of the said Act, read with Rule 8 of the Security Interest (Enforcement)
Rules, 2002 on this 22nd Day of August of the year, 2023,
The borrowers jn particular and the public in general is hereby cautioned not fo deal with
the property and any dealings with the property will be subject to the charge of the
Aditya Birla Housing Finance Limited for an amount of Rs. 21,74,803.34/- (Rupees
Twenty-One Lakh Seventy Four Thousand Six Hundred Three and Paisa Thirty
Only) and interest therean. Borrowers attention is invited to the provisions of Sub-sec-
tion 8 of Section 13 of the Act., in respect of time available, to redesm the secured
assels.

Description Of The Immovable Property
“All that is part and parcel of the property |.c. House built on part of Khasra No, 514 B
meansuring 816 Sq. Feet (75.836 SgMir.), Bhimtolakharka Ward Karika, Distt-
Lucknow. Bounded as under:- East:- 10ft wide road, West: House Of other, North:
House Of other , South: Shaisvi Upadhyay.
Date: 22.08.2023
Placa: Lucknow

Authorised Officer
Aditya Birla Housing Finance Limits

FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION'OF THE CREDITORS OF SHEEL AUTO INDUSTRIES PRIVATE LIMITED

RELEVANT PARTICULARS

POSSESSION NOTICE 1, | Name of carporate debtor SHEEL AUTO INDUSTRIES PRIVATE LIMITED
(For Immovable Property) Rule 8-(1) 2. | Date of ince of corporate debtor |31/03/1998
horized Offcer of IFL HOUSING FINANCE LIMITED under the Securization and | 3. {£uitoriy under wiich eomorste  Jpogisivar of Companies, Chandigarh
rcement of Security Interest Act 2002 and in exercise of powers conferred Under section rp- o1
Inferest (Enforcement) Rules 2002, ssued a Demand Notce caling upon the folowing | | | Gorperate denty lo.TLimileGLbilY \ 35991 p54908pTCO8424
seing mentioned below within 60 days from the date of receipt of the said notice. 5. [ Address of the registered offcs and E 472473, Phase-Vil, Focal Point,
nt | Demand 13 (4) Rule Property Address ¥ principal office (if any) of corporate debtor | Ludhiana; Punjab.
__ | Notice Date | 8 Date 6. | Insolvency commencement date in Order passed on 25-08-2023 in CP(IB)
18,06.2022 | 25-08-2023 | MC 16615 Hospital AreaWard No.1 Kadju Nagar, fEEpacio. coperpls doliy B e
74- Taraori, Thesil Nilokheri Disirict Kamal Haryane- PR A
132117. Which s Bounded As Under: Eastas Par Tt | [ 7 | Esited date ofdosure o nsalvency |, 05 p0p
2 = Insalvency professional acling as IBBI/IPA-001/IP-P02236/2020-2021/13419

unt, nofice is hereby given to the borrower and the public in general that the unds interim resolution professional
rty described herein below in exercise of powers conferred on him under Section 13(4) of 9.

ineralare hereby cautioned not to deal with the property and any dealings with the property
FINANCE LIMITED for an amount as mentioned herein under with interesttherson,

Address and e-mail of the Interim resolution | H. No. 272, Second Floor, Sector 37-A,
professional, as registered with the Board | Chandigarh - 160036

Emall |d : deepankursharma@yahoo.com
10, | Address and e-mail to be used for cormespondanca | H. No. 272, Secand:Floor, Sector 37-A,
with the interim i Cl 1 6

Email id : cirp:sheel@gmail.com

Authorised Officer, IFL Housing Finance Ltd,

. 11,] Last date for submission of claims 07-09-2023 —_
ERNATIONAL LIMITED | [i2 ] o et tay v o —
Regd. Office: 24/147, Ground Floor, Plaza Kalpana, Bithana Road, Kanpur -208001 o (A ettt A SO
Corporate Office: 304, 3rd Floor Babukhan Estate, Basheerbagh, Hyderabad Telangana 500001 - = ]
Website: www.miel.co.in, emall: meil100@rediffimail.com Tel.; 6302730973 2 ww,mn”ﬁw o} Not appl
CIN: L74120UP1893PLCO15605, SCRIP CODE: 512600, SECURITY ID: MACINTR aat . W“D““ed Rﬂpiﬁﬁﬂfﬁ;ﬁs
NOTICE OF 30th ANNUAL GENERAL MEETING, Ui fiees (hoos TAMTEG ot a3 - -
CLOSURE OF BOOKS AND REMOTE E-VOTING FOR MEMBERS 14, }a) Relevant Forms and Weblink: htips:/Aww.bbi.gov.in/home/downloads
NOTICE s hereby given that the 30th Annual General Meeting (AGM) of the membaers of| b) Detalls iofu;g‘:?md {b} Not Applicabl
are aval L

the Company will be held on Monday, 18th August 2023 at 02,30 p.m, (1ST) through
Video Conferencing (VC) facility/ Other Audio-Visual Means (OVAM), to transact the
business as setout in the Notice of AGM. In accordance with the General Circular 10/2022
dated 28th December, 2022, and other Circular issued by the Ministry of Corporate Afairs
and Circular SEBI/HO/CFD/PoD-2/P/CIRf2023/4 dated 5th January, 2023 and other|
Circular issued by Securities and Exchange Board of India (hereinafter collactivaly referred
to as “the Circulars®), the Annual Report 2022-23, containing the Notice of Annual General
Meeting is being dispatched through slectronic- mode by M/s. Beetal Financial And
Computer Services Private Limited on 25th August, 2023 to those Members whose e-mail
addresses are registered with the Company or Registrar and Transfer Agent and
Depositories.
The Annual Repert 2022-23 of the Company, inter alia, containing the Notice setting out the
ordinary business and special business proposed fo be transacted al the meeting and the
Explanatory Statement of the 30th AGM is available on the website of the Company at
https:/imiel.co.inand on the websites of the Stock Exchanges viz. www.bseindia.com
The Members are requested to refer the AGM Notice, for instructions for attending the AGM
through VC ! OAVM.
BookClosure

The Share Transfer Book will remain closed from Tuesday, September 12, 2023 to Monday,
September 18, 2023 (both days inclusiva).

Remote e-Voting:

Pursuant to the provisions of section 108 of the Act, 20 of the Cor

fMananamant and Administration) Rules. 2014 (Amendment) and regulation 44 of he

Notice is hereby given that the Nationai Company Law Tribunal has ordered the cc
of a corporate insolvency resolution process of the SHEEL AUTO INDUSTRIES PRIVATE
LIMITED on 25-08-2023. J
The creditors of SHEEL AUTO INDUSTRIES PRIVATE LIMITED are hereby called upen o
submit their claims with proof on or before 07-08-2023 to the interim resolution professional at the|
address mentianed againstentry No. 10,
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by slectronic means.
Afinancial creditor belonging to a class as listed against the entry No. 12, shallindicate its choice
of authorised representative from among the three insolvency professionals listed against entry
No.13toactas authorised representative of the class [Not applicable] in Form CA.
Submission of false or ding proofs of claim shall attra Z

ot by S Deepankur Shama

Interim Resolution Professional

_ IBBIIPA-001/IP-P02236/2020-2021/13419,

Authorization for Assignment is valid upto 14.02.2024

Office : # 272, Second Floor, Sector 37-A, Chandigarh. 160038,

Date :27-08-2023

l':_mu'v\u'ajﬂ CripveN 2708 o2

Place: Chandigarh Emall:cirp.sheel@gmail.com
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